
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. /324/92 
2SJX 

DATE OF DECISION9.3.1993 

Shri Vadprakash Shrinath Misha 	Petitioner 

and Others 45 ApplicantS 

Mr. G.A. Pandit 	 Advocate for the Petitioner(s) 

Versus 

The Union of India & ors, 	Respondent 

Mr. Akil Yareshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	 : Vice Chairman 

The Hon'ble Mr. V. Rdhakrjshnan 	; IjOUJC r (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Shri VedpraJash Shrinath Mishra, 
and 45 other applicants. 	 ...Aplicants. 

;dvocate 

1e r s u S 

1. The Union of India, 
hrough 

'.he Secretary, 

iinistry of Communication, 
i3epartrnent of Telecom, 
Joverarnent of India, 
jnJ Lielhj, 

2 	Chif Geera L •iaia jar, 
e lecomrnunjcatjon, 

3Jj arat Te lecommuni cation Circle, 
-imedabad, 

3. :elecom District Enginee r, 
iimatnagar. 	 .. .Respondents. 

Advocate : Mr.-icil Kureshi 

3RL4 JJDa1ijT 
1992. 

Dated : 09.03.1993. 

Per 	on' ie, jr.. 3.Paaal 	Vice Chairman 

.Ieerd r. ..PCiiL.tt ana 	dl urshi, lcr:c1 

advocat; I r th aoDlica1tnJ!Ua 

2 • 	 Lr, Penn it, stte on behalf eI t1 te aj.jlican ts that 

tj 	aelica:tn jill. 	ce:)renaiItajDj e the concerned 

auhri/qr)nJise intnu sense that, those apolicants, 

. . 3 S 
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whose cases are alike1will make a joint representation. 

Mr.Pandit states that such representationwi11 be submitted 

within two weeks hereof. If such reesentatjoss are submitted 

within the said stipulatea period to the concerned authority 
I 

the said authority shalL 	consider and decide the same within 

a period of eight weeks from the date of the receipt of the 

respective representations. In view of this direction, 

Mr.Pandit, 'eeks permission to withdraw the application. 

Permission granted. The applicaibion stands disposed of 

accordingly. Notice discharged. No order as to costs. 

V.Radhakrishnan 
Member (A) 

fl 
( N.B.Patel ) 
Vice Chairman 

AlT 


